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ACT No. VI_OF 1892.

PassED BY THE GovErRNOR GENERAL OF INDIA Ny CounciL, -

(Recewed the assent of the Governor General on the 29th
July, 1892.)

"An Act to amend the Indian Limitation Act,
- 1877,-and the Code of Civil Procedure.

VVHEREAS it is expedient to amend the Indian
Limitation Act, 1877, and the Code of Civil Pro- XV of 1t

, - .cedure; It is hereby enacted as follows :— » XIV of ]
© Addition of 1. After section 5 of the Indian Limitation Aect,
new section 3877 the following section shall be added, namely:— XVof
after section o
6, Aot XV of : ' ' : :
1877, , ‘ o 7
Limitation “5A. Whenever it is shown to the satisfaction of

i‘”‘ g:’{:“(‘);‘ the Court that an appeal or an application for a re-
a}?&mmms view of judgment was presented after the expiration
for review of of the period of limitation prescribed for such appeal
?queent or application owing to. the appellant or applicant
having been misled by any order, or practice, or judge-
ment of the High Court of the Presidency, Pravince,
. " or District, such appeal or application, if otherwise in
accordance with law, shall for all purposes be deemed
by all Courts to have been presented within the penod

of limitation prescribed therefor.”

Additionof 2. To Chapter XX1IT of the Code of Civil Proce- XIv of

vew section - dure the following section shall be added, namely ;—
to Chapter :

XXI1Iof
Code of Civil
FProcedure,

Applications *375A. Nothing in this Chapter shall apply to any
for exeoution gpplication or other pmceedmg in any sult subsequent

Slfog Cleotea, o the decree.
, “ Baplanation.—An application to the Appellate
‘Court pending an appeal is not an application subse-

quent
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quent to the decree appealed from within the mean-
ing of this section.” ' . ;
‘8. After section 582 of the said Code the follow. Addition of -
ing section shall be added, namely :— - Dew seobion
- ‘ ' ‘ tion 582 of
said Code.

«589A. Tf a memorandum of appeal or applica- validation of
tion -for a review of judgment has been presented certain
within the proper period of limitation, but is written ;”f";‘;‘j’;}gtl
upon paper insufficiently stamped and the insufficien- applications
cy of the stamp was caused by a mistake on the part fofveview of
of the appellant or applicant as to the amount of the " & "
requisite stamp, the memorandum of appeal or appli- '
cation shall have the same effect and be as valid as if
it had been properly stamped : Provided that such
appeal or application shall be rejected unless the ap-
pellant or applicant supplies the requisite stamp with-
in a reasonable time after the discovery of the mis- = .
take, to be fixed by the Court.” ' :

4. To section 647 of the said Code the follbwing Addit;mgo

shall be added, namely : — ~sefcbi93 gﬁg
) ol sa1 e.

« Frplanation.—This section does not apply to ap-
plications for the execution of decrees, -which are pro-
ceedings in suits.” : ' o .

5. .The provisions of this Act shall apply to every Application
appeal and review of judgment heard after the passing of Act.
hereof, notwithstanding that the judgment appealed
from or under review may have been passed, or the
- petition of appeal or application for review presented,

“before the passing of this Act. o :

\



